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LOK SABHA 

Monday, December 21, 1981 Agraha-
yana 30, 1903 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

~T "011' fimm ~ : (~Gf,9;") : 
~!,;q~ ::;f:, 1l'~ 388 'f>T ;:ftfc':1 fG"llT ~ I 

MR. SPEAKER: I have not allowed. 

p~"'n:Tll f~.;t T '1 qT'l~'T"l : l!;fr ~fC:ll T ~ 
"1T~ 'iI' ~ iT qer ~ I 

MR SPEAKER: Nothing will go on 
record 

(Interruptions)· • 

MR. SPEAKER: It is under my con-
Sideration. . 

... (VA~)** ... 
,,~ ~ : lltf ¥Tll f~~1<1 ~ 

~~ & I lI' ~T;:r"l ~rq ~r ~ dl"lT~ ~, 
ll'~ efl ",~T~ ~~I" I f'Jllll ~Tq ~ ~ 
'''''IT~ ~ ~ I 

... (~) ..... 
~ ~ : 1l"~ ~r 'fiT \j1:p;f,lr 

f~lJf ~ I 
... (amJR)** ..• 

MR. SPEAKER: You do not listen to 
anybody and just try to .... 

(Interruptions) 

"""' ~ : '-TI+tT"I ..rI', ~ ~i{, 
~"T ... rt{oT i fifi ~Hf"( ~"I <t>~ ~i t, 

··Not recorded. 
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MR. SPEAKER: I have not disposed 
of that. It is under my consideration 
and tomorrow we shall decide about 
that. 

ORAL ANSWERS TO QUESTIONS 

Water Development plans by states 

-414. SHRI SAMAR MUKHER-
JEE: Will the Minister of IRRIGA-
TION be pleased to state: 

(a) whether some State Govern-
ments opposed the idea for an inter-
State Water Development Plan by 
the Centre and instead wanted to 
form their own water development 
plans with financial assistance from 
the Centre; and 

(b) if so, the reaction of Govern-
ment to that proposal with reasons 
therefor? 

THE MINISTER OF STATElIN THE 
MINISTRY OF IRRIGATION (SHRl 
Z. R. ANSARI): (a) and (b). The 
Hon'ble Member is pres'Sumably ref-
erring to the National Perspective 
for Water I\;esources Development 
prepared by the Centre. The State 
Government of Kerala has opposed 
this proposal. Other States have 
agreed in 'principle to the necessity 
of such a proposal. 

On inter-State rivers, in order to de-
rive full benefits from the Umited dam 
sites available. plans for optimum 
development have to be prepared tak-
ing into consideration the potential of 
the storage sites and the requlremen~ ., 
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ot tile ,...pon or tile country as a wllor... 
Such plans have to be drawn up liY 
the Centre. In view of this fact the 
Central GOvernmeDt halo decided 10 
undertake the work Of surveys and In .. 
vestigatlons at the Peninsular comp<>-
nent of the National Perspective DY 
setting up a separate Agency for the 
purpose. This Agency will work in 
close co-operation and consultation 
with the concerned State Governments. 

SHRI SAMAR MUKHERJEE: May 
Is it only Kerala Government or Kerala 
and West Bengal. ... 

SHRI Z. R. ANSARI: Kerala only. 

SHRl SAMAR MUKHERJEE: May I 
know what are the reasons advanced 
by them to oppose this central plan and 
whether the plan which you are plac_ 
ing just now deprives the State Gover~ 
nment of the authority .over waters be-
caUSe thls means erosion of {heir 
rights on waters which they are now 
enjoying? 

THE MINISTER OF AGRICULTU· 
RAL AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL 
SUPPLIES (SHRI RAO BIRENDRA 
SINGH): There are no reasons at all 
for them for opposiong this move. But 
if somebody unreasonably oPPOSes jt, 
I cannot give reasons, 

SHRI SAMAR MUKHERJEE: Triat 
is his opinion, I haVe asked what 
reasons haVe been given by them. 

RAO BIRENDRA SINGH: Well, as r 
have said, they have no valla -reasons. 
There is an unreasonable a1titude, 
How can I say that there is any rea-
son. 

SHRI SAMAR MUKHER.TEE: I am 
not asking his opinion, 

RAO BlRENDRA SINGH: That \8 
only ideoloelcal reason. 

SHRI SAMAR MUKlW\JEE: Have 
they advanaed any reasons while op. 
po.m. it .or not? You,are expressinl 
yOur opinion. 

RAO BlRENDRA SINGH: Just now 
.... the hon. Member is feellng, they 
seem to misunderstand tIbe whole thInt: 
There is misapprehension !hat tbe 
Centre is trying to take rights of file 
States in its hand. The present pro-
POSal Is only a matter of inv...,tiga-
tion. After investigating and survey-
ing the water resources, if there is any 
distribution to be done, it will be 
done in con,:sultation with the States. 
The States' rights are not afl'eclM at 
all. Therefore, the attitUde 1Sl' the 
Kerala Government, to my mind, is 
unrea'Sonab1e. 

SHRl SAMAR MUKHERJEE: I 
want a categorical assurance that the 
rights on the Water which are now 
enjoyed by the States ... 

MR. SPEAKER: Ee has just explain-
ed ... 

SHRI SAMAR MUKHERJEE: I walt 
that their apprehension should be 
cleared. 

SHRl Z. R. ANSARI: The Kerala 
Government, as a matter of fact, haS 
opposed the national perspective plan 
i(..,If. The attitude they have taken !§ 
an objection to the very spirit of the 
national perspective plan and they 
have given certain reaSODs for that. 
One reason it is that this national per_ 
pecti Ve plan bas been proposed by the 
Centre whereas' water' is a State sub-
ject, Therefore, the Centre snoU1d not 
come forward with any national per'S-
pective plan. The other point is that 
the centre should not have any mrect 
ho!d, Another reason is' that as far as 
surplus water is concemed, in their 
view, Kerala do not have any sur-
plus water to be transferred from 
Kerala to Tamllnadu. It is a matter 
of investigation. The national perspec-
tive plan has been prepared with full 
consideration and it will be decided 
after tull ilnvestigatlon a. to whether 
any State hIlS got surplus water or 
not Xerala has opposed to these two 
grounds. 

SHRl SAMAR MUKHER.TEE: 1 want 
to bow when they are brlnIn, 't1t'lbe 
BIll tor thl. purpose. 

RAO BIRENDRA SINGH: No BIll i. 
requl- tor .. tune up a WatJonal 
Water DevelOpment J\II=y. We have 
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not taken any decision about bringing 
in a le';.lation under Entry 56. We 
have beeb consulting the Stales. That 
is a d!1fenmt matter altogether. 

SHRI H. N. NANJE GOWDA: 1 wan-
ted to know whether the 'Government 
would enunciate a national wafer poli~ 
'Cy fixing priorities. For example if a 
dispute goes before the Tribuna1s:- they 
do not have guidelines as such as on 
date. Do the Government of IndIa 
want to enunciate a national water 
policy fixing· priorities, like percentage 
on population-wise and so on, so that 
it could re a guideline for an the 
States? Are the Government think-
ing on those lines? 

SHRI Z. R. ANSARI: Sir, the Gover-
nment is thinking on th.ose lines. The 
Karnataka Government has Suggested 
that some national water pOlicy should 
be there. We are considering that point, 

DR. SUBRAMANIAM SW AMY: The 
idea Of baving a national water pers-
pective plan is a very good one. But 
I would like to know from "the Mini'S-
ter whether In view of the fact tfraf 
the Southern Slates are at a great dis-
advantage vis-a-vis the Northern 
States, in the sense that the rivers in 
the Southern States are being utilised 
to the extent of about 90, 95% where_ 
as the waters in the Northern States 
are being fairly utilised, the Govern-
ment is still considering or has reject-
ed the Ganga-Cauvery Link Plan that 
was presented some time ago? 

SHRl Z. R. ANSARI: The national 
perspectiVe plan is, as a matter of fact 
an improvement On the earlier two 
proposals made by Dr. K. L. Rao and 
Daetur's fomula. There are two com_ 
ponenilt In the national perspective 
pi ... In the earlier two pi6p<isals 
there was a suggestion of linking ~ 
Northern rivers with the Southern 
bvers. Now, there are some difficulties 
in developing storage sl tes In the NO,... 
them area, 

Now, tbls National Pe11Ipective Plan 
bas two components. One componen"'t 

fa to deve"lop all the Himalaya-rivers-
Ganga-Brahamputra basin-and the 
other component is to develop the pe:: 
ninsu1ar l1vers. J(s far as the Hima-
layan rivers are concerned, an inter-
national angle is also involved in it. 
Therefore, if we take the two together. 
it will be unnecessarily delayed. 
Thereiore, the National Perspective 
Plan has been so designed that we 
should first try to develop the Penin-
sular rivers. iillvestigate them and try 
to divert water from the surplUs ar-
eas to the scarcity areas. Then, we 
should take up the other component 
to develop the Himalayan rivers and 
We can link both of them. 

RemOVal at Restrietion on Cutung 
For'esta for Laying Water LID ... 

·416. PROF. NARAIN CHAND PA_ 
RASHAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether '(ioemment have de-
barred an state Governments except 
with prior approval of Centr~l Gov-
vernment, from making any orders 
directing restrictions of dereservation 
of forests or use of forest land for non~ 
forest purpose vide Forest (Conserva-
tion) Ordinance (No. 17 of 1980); 

(b) whether u'Se of forest land or 
cutting of trees even for laying doWn 
pipes of the Drinking Water Sup~y 
Schemes was objected to by the F~r
est Officers; 

(c) If so, whether Government wouM 
take into account difficulties caused 
by this Order and e""",pt use of forest 
land or cutting Of trees to flle ex"'nt 
to which It becom ... unavolda5te for 
construction of Drinking Water Sup-
ply Schemes, In view of the DrlnkIng 
Water Supply and Sanltafl'on 'Decade 
(1981-1990); . 

(dJ If so, when a decision would be 
taken in this regard; 

(e) whei>her any rules, as contem-
plated in the said Ordinance, have 
been framed; and 




